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[Mb. Speaker in the Chair]

(i i ) F inalxsation o f  Gradation  
L is t  and Revision o f  Prom otion  
L is t  o f  I,A.S. O ffice rs  o f  Andhra  
Pradesh o f  1950 Recruitment.

SHRI G. S. REDDI (Miryalguda) : 
I  request the Speaker to permit me 
under Rule 377 to mention the follow
ing matter of urgent public importance 
in the House:—

“The continued delay in finalising 
the gradation list and revising the 
promotion list of IAS officers of 
Andhra Pradesh of 1956 recruit
ment.”

The Hindustan Times dated December
12 carries a news item about the long 
delay in finalising the gradation :md 
promotion list of IAS officers of An
dhra Pradesh cadre recruited in 1956. 
Though the Andhra Pradesh High 
Court had ordered as early as 1973 to 
complete the work within six months, 
and furthe^ issued a final order to the 
Government in February 1976 to com
plete the work before the year end, I  
liittt that the Government has not so 
far completed the Job. This amounts 
to not only contempt of court but in
human in that many of these officers 
are on the verge o f retirement. I  
would like (he Government to teU this 
House why this is delayed and when 
this will be positively completed.

(H i) Repoftkd D ecla ration  by 
A charya V inoba Bhave to  go on  
Fast fo r  Ban  on Cow Slaughter.

8HBI SUBJSNDRA. BIKBAM (Shah- 
jafeanpuv): Aeharya Vinoba Bhave

declared on 20-11.1978 that in 
view of the assurance given to him 
by the Government of India in Sep
tember 1976, if anti-cow slaughter 
enactments are not passed in Bengal 
and Kerala by 31st December, 1978 
with reference to Sec. 48 of the Indian 
Constitution and within the limit3 
laid down by the Supreme Court 
Judgement, he will go on fast from 
1st January, 1979.

The cow has been accepted from 
ages as mother in Indian culture. It 
is also accepted as the backbone of 
Indian economy. Deep sentiment dis
allows its slaughter. However, cow has 
been slaughtered since British Raj in 
India. There has been a longstanding 
public demand to ban the slaughter 
and to honour the dumb sentiments 
o f the millions. This demand was 
supported by signatures of crores of 
people and lakhs had demonstrated 
in Delhi—aged Guru Shankracharya 
and other saints fasted for long dura
tions.

The history of the acceptance of the 
principle of prohibitory cow slaugh
ter can be traced as follows:

(1) The Government of India Ex
pert Committe for Cattle Preserva
tion and development 1977 recom
mended total ban cm cow slaughter.

(2) The Sec. 48 o f the Constitu
tion of India set down the principle 
of anti-cow-slaughter in 1981.

(3) The Supreme Court of India 
held the validity of anti-cow slaug- 
ter legislation in 1658 (Slaughter of 
only useless bulls and bullocks was 
allowed).

(4) The Committee for cow protec
tion of 1967 recommended baa t*  
1973. Within the limits of the 
Supreme Court Judgement* Govern
ment o f India has announced t&e 
acceptance o f the principle to baa 
cow slaughter and ha$ giWn assur-

. ences to get enactments paW fflln 
Stetteji fh to t im e to  time as folicrtro:

( i )  Government announcementon 
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